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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALCRE BENCH

Comercial Corplex(EDA),
Indiranagar,
Bangalore~560038,

TMAY 1987

Dated:

Application Nos,77, 130 to 182, 225 to 236

and 241 to 249 of 1987(F)

Applicant

National Union of EDAs & (rs

To
.

National Union of EDAs
Karnataka Circle Branch
Kolar Division by its
Divisional Secretary.

A.V.,Venkateshappa,
S/o ‘urai iMuniyappa,
E,D.Vessenger,
Devanahalli,

B St 1vaskan‘al
-—/k I vLcSUF?‘:‘E.
1_)1' ‘&\ASC\ ;uﬂa}“:aiii

Bettahalsoor.

R;m arna,

¥ 5XNx33s5 3
S o Ramalag

BPM, Chick Jala,
Bettahalsoor.

C.K.lMuni Kaiu,
S/o Kammappa,
E.D.DAS,
Chick jala,
Bettahalsocor,

K.T,Nagaraja,

S/c Thirumalappa,
EODA, D.Gubbi,
Bangalore S.0O,

K.Chandrashekaraiah,
S/o Kodappa, "
EDDA/DP Uganavadl, «}

=)

Devanahalli. N@

A
N
QY &

Respondents

P¥MG, Bangalore & Ors

10,

11,

12

13,

14,

Ramachandraiah,
S/o Thlrumalappa,
EDDA, D.Gubbi,
Bangalore &+0;

h:niyappa,

S/o B.Narayanappa,
E i C/DP Uganavadi,
De\zanahalll.

S .Naocabhushans,

u/(_ in e ;.»\,4_\5 idlao Vaiic: .
Bil. Dodassana,
Devanahalli,

P-. Balaraju,
S/oK.Ra~aiah,
BPi¥ Venkatrogerkote,
Devanahalli,

1’-\ Na Ia Ya S‘uaw;\r
S/o Adappa, EJDA,
Koira DeVanahaIli.

A.Krishnamurthi,

S/o C.S.Aswathanarayana Fao,

BP" Yelour Devanghalli.

Ramaiah,
S/o Doda muniswamappa,
EDDA, Viswanathapura,

_ Dexanafa]li.

15,
o

8 .Nagaraj.

S/o Srinivasaiah,
BP:, Karahalli,
Devenahalli,

|o2/'_



16, S.N.Srinivasa,
$/o C.Narayanappa,
EDDA, Sulebala SO,

17, S, Aswathmaravana,
S$/o Sriramaiah,
ED C, Bendagonahalli,
Sulebala.

18, A, Ven':atasha urthy,
S/o Appanna, BFi,
Bendagonahalli,
Sulebala,

19, B.N.Mininaravyana,
S/o0 Basappa,
EDDA, Bendaganahalli,
Sulebala,

20, N.Krishnapra,
S/o Narayanappa,
BP», Nelavagalu BC,
Nandagudi,

21, N.Chandra Chgrey,
S/o Narayana Charey,
EDDA, Nandagudi,

22, R, ,Baeursi,
i;'/(_l ha Hapd
3E., Korati B.C,
Nandagudi,

23, Ke'sPuttaiah,
S/o Narasappa,
EDDA, Bylanarasapura,
Nandagudi,

24, M.,V,Srinivasa,
S/o Venkatamarasappa,
EDDA, B-lenarasapura,
Nandagudi,

25, B.C.Venkatachalapati,
Ckick Narayanappa,
BPA, Begaur,
Nandagudi.

26, D.Rajjanna,
$/o0 Dyavanna,
BPi, Hindiganala,
Nandiqudi.,

27. N.R,Nagaraja,
S/o N.R.Ragha e dra Rao,
EDMC, Nandaguci,

28, v.Venkateshs,
S/o Munishamaj a,
EDDA, Begaur,
Nandigudi,

294 C.Rahamathulla,
S/o Chiamasab,
EDAV‘EC’ Bibi ChOdri .

30, R.,S.Holhur,
S/o Srinivasac ar,
ED Packer,
B.S.Factory.

31. B.,Virupakshappa,
$/o0 Dungappa,
EDDA, B.S.Factory.

32, MD.Munovar,
S/o Abdul Watics Sab,
ED Packer,
Modi Circle, Duej,
33. B.M.Parameswarappa,
</¢ arulappt,
EDDA, Yelebezitur B0 ,

34. V.Veerabhadrapra,
S/o Veerappa,
ED''C, Chick Jala,

35, G.Neelappa,
$/o Guddappa,
BPM, Hire He igowr,
Chickjala.

36. G.Krishnappa,
BFLi, Gwodhiha'li,

37 P.V.Jagadish,
S/o Veerashadupi,
EC Packer,
B.N.Durg.

33. R.R.Prakash,

S/o R.Rudrappa,
EDDA, B.N.Durg,

«es3/=
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39. T.B.Munigeadriah, : 53. C.M.Narayana Rao,
S/o0 Basavaiah, | BPM, Cholasettyhalli,
BPM, Jalakatla,
Ramagiri SO, 54, R.V.Raparao,
| EDIMC, Ramapatna,
<), V.K.Shirolkar, ' Gudibanda,
S/o H.Shirolkar,
Haveri, - 55, R.D.Laxnan Rao,
41, D.M.Venkateshappa, 56. H.S.Pujari.

S/o M.Muniappa.

42, K.Arunachalam,
S/o K.Seethara aiah, 58. C.G.Kumadad.
EDMC, Gauribidanur. |

59 . RoKoBa sana GOWdaI‘.

7 4 B-H-Natalli.

43. N.S.Sathyanarayana Rao,

S/o M.Srinivasa Rao, - 60, D.S$hshachala.

EDDA/EDMC, Naramaddepalli,

A/Vi Pathapalya, 61. K.B.,Angadi,
44, P.R.Mahadevan, | €2, Bharamappa.

$/o0 Ramachandra Sastry PR,

EDP/DP, Pathapalya, | 63, J.Budamannavar,
45, Lakshminarasimha Murthy, €4, A.G,Kulkarni,

$/o Narasimha Murthy, |

Branch Post ‘aster, 65, Chidambara Murthy.

Gulur, A/W. BPL,
(£ C
4¢, G,N,Laksh.i Narayana,
S/o G.S.Naravana Rao, 67. P.H.Kadakol.
EDDA, Gular, A/W, Bagepalli,

Ay~
[T

68, B.A.Naik.

47, A. Adinarayanappa i 3
s/o Sreekantappa,’ 62, P.N.<ulkarni.
EDDA/EDMC, Somanathappra, 70. S.C.Vijapur,

r |
AW, Pathapalya, 71, M.R.Yalagur,

48, E/Srinath, T2: GGPixati .,
S/o H.V.Narayana \ :
BPi, Kothakatte BPO, 73. S.N.Ganesh Gudi,

74, S .M.Kshavarad.
49. €.S.Gopal, BPY, ‘5. R.H.Purohit.

Bagepalli,

50. #.Ramaswany,

Eﬁiiﬁﬁgﬁégﬂi’ao. Applicants from S1.No 55

to 75 are working as EDA's

— gﬁgﬁ;ﬁévappa’ | in various Division of

Hosahanéya. _ Karnataka Circle,

\

52, G.C.Jeenarajaiah,

ED Packer,

Gudibanda.

-co4/_



76. Post Master Beneral, 81, M, Raghavendrachar,
in Karnataka, ' Advocate,
Karnatakx 6ircle, No,1074=1075,
Bangalorewl, 1st Stage B.S.K.
Mysore Bank Colony,
77. Director of Postal Services, Opp.Raghavendra Nursing tiome,
Bangalore Region, Main Cross Sub Cross,
Bangalore, Bangalorev

78, Senior Superintendent of
Post Offices,
Kolar Division,

82, ¥, Vasudeva Rao

High Court Buildings,

hela, - Bangalore,
gf?ppe:intendent of 83, C.R.Patil, Advocate,
ices, .
South Division, éigzéliii-giln V Cross,
Bangalore. g .

80, Senior Superintendent of
Post Offices,
Fest Division,
Bangalore,

-

" Subject: Seading coviers of Ovdir parerd b the
weiicn in Applocsiro Ne Y d, 13U to 182,
225 1o 23( and 241 1. 249 oi 198§7.

HHHK

Pleagefind enclosed herewith the copy of the Order
passed by this Tribunal in the above said Application on

11,4,1987.

OFFICER

ENCL: As above. (Judicial)

Central Govt. Sianding Counsel,



CENTRAL ADMINISTRATIVE TRIBUNAL, BANGALORE
DATED THIS THE 74 TH DAY OF APRIL, 1987.

Hon' ble Shri Justice k.s. Puttasuamy, (Uice-Chairman)
Present : &

Hon'ble Shri L.H.A. Rego, Member (R)

I
APPLICATION NOS. 77, 130 TO 182, 225 TD 236

AND 241 TO 249 OF 1987

1. National Union of EDAs
Karnataka Circle Branch
Kolar Division by its Applicant in
Divisional Secretary A. No,77/87.

2, AV, Venkateshappa,
S/o, Murai Muniyappa,

£ ol Messenger, Applicant in
Devanahalli, A. No.130/37.

3« Ba Shivashankar,
S/o. N, Basappa
BPM, Husamanahalli Applicant in
Bettahalsoor. A. No.131/87.

4. Rammanna,
S/o. Sri Ramaiah,
BPM, Chick Jala Appligant in
Bettahalsoor A. No.132/87.

5. CcK. Nuni Raju,
S/o. Kamnappa,

E.D.B.AS
Chick Jala, ' Applicant in
Bettahalsoor, A. No.133/87.

6. KeT. Nagaraja,
S/o. Thirumalappa, \
EDDA, D. Gubbi, Applicant in
Bangalore 5.0. A. No.134/87.

7. K. Chandrashekaraiah),
S/o. Kodappa,
EDDA/DP Uganavadi, | Applicant in
Devanahalli, A. No.135/87.

B, Ramachandraiah,
S/o. Thirumalappa,
EDDA, D. Gubbi, Applicant in
Bangalore 5.0, AR. No.136/87.

9. Muniyappa,
S/o. B. Narayanappa,
EDMC/DP Uganavadi, Applicant in
Devanahalli, A. No.137/87,

o et — e




10.

11.

125

13.

14,

15,

i
cn
.

17

18,

19.

20,

S. Nagabhust ar a,

S/o. K. Survanarayana,
BPM, Oodasa: a,
Devanahalli

R. Balaraja,

S/o. K. Ramaiah,
BPM Venkatrogerkote
Devanahalli,

A. Narayanaswamy,
S/o. Adappa, EDDA,
Koira Devanshalli,

R. Krishnamurthi

S/o. C.S. Aewathanarayan Rao,

BPM, Yelour Devanahalli,

Ramaaiah,

S/o. Doda Muniswamappa,
£DDA, Uisuanath;qra,
Devanahalli.

S. Nagaraj,

5/0. Srinavasaiah,
BPM, Karahalli,
D=vanahalli .

SeNe Srinivasa,
S/o. C. Narayanappa,
EDDA, Sulebala s0O,.

S. Aswathnarayana,
S/o. Sriramaiah,
epmc, Bendagonahalli,
Sulebala,

A. Venkatasha Murthy,
S/o. Appanna, BPM,
Bendayonahalli,
Sulebala,

BeNe Muninarayana,
S/o. Basappa,

£DDA, Bendaganahalli,
SUlEbalao

Ne. Krishnappa,
S/o. Narayanappa,
BPM, Nelavagalu BO
Nandagudi.

Applicant in
A. No.138/87.

Appnlicant in
AR. No.139/87,

Applicant in
A. No. 140/87,

Apnlicant in

Ae No. 141/87,

Applicant in
A. No. 142/87.

Applicant in

Te WLelbGO/61,

Rpplicant in
A. No. 144/87,

Applicant in
A. No. 145/387.

Applicant in
R. No. 146/87.

Applicant in
R. No. 147/37.

Applicant in
A. No. 148/87,



Chandr. Charey
b, Na 9“1 tha;eyﬁ Applicant in
4 _

A. N°-1ag/B7E

oy, ol

Sasy i !
S/b. Ramappa, ;
BPM, Korati B.D. Applicant idn
Nandaguﬁla - Re No.150 B7,

23, KeNo Puttaiah,
5/o, Narasappa, | '
EDDA, Bylanarasapura“ Applicant.in
Nandagudi. A. Noes 1 31/37.

App cavt 1n
A, NO.152/B?.

InKata & .@ﬁ

Chick Narayanappa, il 5

BPM, Begaur, Applicant in

Nandagudi, A. No.153/87.
26, D, Rajanna, |

S/o. Dyavanna,

BPM, Hindiganala, Applicant in

Nandigudi. | A. No,154/87,
27, N.Re. Nagaraja,

S/o. N.R, Raghavendrp Rac, Applicant in

EUMC, Nandagudi. ' A. No. 35/87.
28. M. Venkatesha,

S/o. Munishamappa,

EDDA, Begaur, | Applicant in

Nandigudi, A. No.156/87.
29, C, Rahamathulla,

S/o. Chiamasab, | Applicant in

EDMC, Bibichodri. A. No.157/87.
30. R+S. Holhur,

S/o. Srinivasachar, :

ED Packer, Applicant in

B.S. Factory. A. No.158/87.
31. B. Virupakshappa,

S/o. Dungappa, Applicant in

EDDA, BS Factory. A. N0.159/87.
32, Md. Munovar,

S/o. Abdul’ Hat;cs Sab, o R

ED Packer, Applicant in

Modi Circle, Duej. | AR. No.160/87.




33.

34,

35.

36.

37%

38,

39,

40,

41,

42,

43,

44,

45,

B.M. Parameswarappa,
S/o. Marulappi,
EDDA, Yelebettur BO.

V, Veerabhadrappa,
S/o. Veerappa,
EDMC, Chick Jala.

G. Neelappa,

S/o. Guddappa,
BPM, Hire Hemigour
Chickjala.

G, Krishpappa,
BPM, Gwodihalli,

P.V« Jagadesh,
5/o. Veerashadupi
ED Packer, :
BeNe Durg

ReRe PrakaSh'
§/o. P. Rudrappa,
EDDA, B.N. Durg.

TeB. Munigeadriah,
S/o. Basaviah,
BeP.M,. Jalakatla,

VeKe Shizalkar,
5/o. H. Shirolkar,
Haveri,

D.M. Venkateshappa,
S/o. M. Muniappa.

K. Arunachalam,
S/o. K. Ssetharamaiah,
EOMC, Gauribidanur.

N.S. Sathyanarayana Rao,
S/o. M. Srinivasa Rao,
EDDA/EDMC, Naramaddepalli,
A/uW. Pathapalya.

P.R. Mahadevan,
S/o. Ramachandra Sastry PR,
EDP/DP, Pathapalya.

Laksh@ginarasimha Murthy,
S/o. Narasimha Murthy,
Branch Post Master,
Gulur, A/W. BPL,

'Applicant in
:An ND.161 /B?.

Applicant in
A. N0.162/870

Applicant in
A. No.163/87.

Applicant in
h. No.,164/37.

Applicant in
A. No.165/87.

Applicant in
Ay No.166/87.

Applicant in

. No.157/37.

Fpplicant in
Fie N0.168/87.

ipplicant in
A. No.169/87.

Applicant in
A. No.170/87.

Applicant in
Ae NO.171/87,

Applicant in
A. No.172/87.

s

Applicant in
A. No.173/87.
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67. P.He. Kadakol, Applicant in
A. No,241/87.

68, B.A. Naik, Applicant in
A. No.242/87.

69. P.N. Kulkarni. Applicant in
A. No.243/87,

70. S.C. Vijapur, : Applicant in
A. No.244/87,

71« MR, Talagur. Applicant in
A, No.245/87.

72, G.G. Dixati, ' Applicant in
A. Noo246/87.

73+ S.N. Ganesh gudi, Applicant in
: Ao Noo247/87.

74, S.M, Kshavarad, Apoplicant in
A. No.248/87,

75+ ReHs Purochit, Applicant in
A.No.249/87,

Applicants from
S51l. No.67 to 75
ere uworkino as
.UA's in various
ivision of
tarnataka Circle,

(Shri M, Raghavendrachar, Advocate)
Ve

1« Post Master General
in Karnataka,
Karnataka Circle,
Bangalore=1, Common Respondent
in all the applicationse.

2, Director of Postal Services,
Bangalore Region, '
Bangalore., II Respondent in A.Nn.??fﬁ?.

3, Senior Superintendent of
Post Offices, ¥
Kolar Division,
Kolar, ' III Respondent in A.No.77/87.



46.

47,

48,

49,

50,

52,

e

54,

55.
56.
57.
38,
89,
60,
61.
62.
63.
64.
65.
66.
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G.N. Lakshmi Narayana,
S/o. -.5. Narayana Rao,
EDDA, Gulur, A/W, Bagepalli,.

A, Adinarayanappa,
S/o. Sreekantappa.
EDDA/EDMC, Somana‘ hapura,
A/W. Pathapalya.
Srinath,

S/o. H.V. Naray na,
BPM, Kothakatte BPO.
CoSo GDpal’

BPM,

Bagepalli,

M. Ramaswamy,

ED Chowkidar,
Chickbalapur HO,

HeNs Shivappa,
EDDAR/MC,
Hosahandya,

G.Cs Jeenarajaiah,
tD Packser,
Gudibanda.

C.M. Narayana Rao,
BPM, Cholassttyhalli,

R.V. Ramarao,

EDMC, Ramapatnia,

LuGLipanda,

R.D. Laxman Rao.

H.s.‘ pUjari.

B-H- Na\lalli. § )

C.Ge Kumadad,.

R.Ke. Basana Gowdar,

D. Sheshachala,

Ke.B. Angadi.

Bharamappa.,

J. Budamannavar.

A.G. Kulakarni, Applicant in
A.No.234/87

Chidambara Murthy.

Channaveerappa,

Applicant in
A. No.182/87.

Applicant in
A, No.174/87.

- Applicant in

A. No.175/87.

Applicant in
A. No.176/87.

Applicant in
A. No.177/87.

Applicant in
A. No.178/87.

Applicant in
A. No.179/87.

Apolicant in
A. No.180/87.

Applicant in
A. No.181/87.

Anppnlicant in
Ae No.225/87.
Applicant in
A ND-226/870
Applicant in
A. No.227/87.

Applicant in
A. No.»2g/87.

Applicant in
A. No.%29/87.

Applicant in
A. No.p3p/87.

Applicant in
A. No.231/87.

Applicant in
A. No 0’232/87.

Applicant in
A.No. P33/87

Applicant in A. No.23&/87.
Applicant ‘in
A. No.236/87.

Applicants from
Sl. No.55 to 66
are working as
EDA's in 'various
divisions of
Karnataka Circle
Bangalore.
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76, Post Master Beneral, 81, M. Raghavendrachar,
in Karnatgka, ' Advocate,
Karnataka 6ircle, No,1074=1075,
Bangaloreel. lst Stage B.S.K.

Mysore Bank Colony,
77. Director of Postal Services, Opp.Raghavendra Nursing Fiome,
Bangalore Region, Main Cross Sub Cross,
Bangslore. Bangalorey

78, Senior Superintendent of 82
Post Offices, ¢
Kolar Division,

. Vasudeva Rao
Central Govt, S£anding Counsel,
High Court Buildings,

Kolar, _ Bangalore,
79..5 T Sgperintendent of 83, C.B,Patil, Advocate,
0 t Offices, | e
o 1272, III Main V Cross,
South Division, Bafitinlorars ]
Bangalore, gng *

80, Senior Superintendent of
Post Offices,
Eest Division,
Bangalore,

-

\
" Subiect: Sendina coviec of vl pocend e the
DENCH 1N Applicztio Ne,¥d, 130 to 182,
225 to 23C_and 241 1. 249 of 1987..

K

Pleasefind enclosed herewith the copy of the Order
passed by this Tribunal in the above said Application on

11,4,1987.

CFFICER

ENCL: As above. (Judicial)




39.

Z D,

41,

42,

43,

4z,

45,

4c,

a7,

48,

49.

20,

Sl

52,

T.B.Munigeadriah,
S/o Basavaiah,
BPM, Jalakatla,
Ramagiri SO,

V.K.Shirolkar,
S/o H.Shirolkar,
Haveri,

D.M.Venkateshappa,
S/o M.Muniappa.

K.Arunachalam,
S/o K.Seethara aiah,
EDMC, Gauribidanur,

N.S.Sathyanarayana Rao,
S/o M.Srinivasa Rao,
EDDA/EDMC, Naramaddepalli,
A/Vi Pathapalya.

P.R.Mahadevan,
$/o Ramachandra Sastry FR,
EDP/DP, Pathapalya,

Lakshminarasimha ifurthy,
$/o0 Narasimha Murthy,
Branch Post aster,
Gulur, A/W, BPL,

G.N,Laksh i Narayana,
S$/o G.S.Naravana Rao,
EDDA, Gular, A/W, Bagepalli,

A. Adinarayanappa,

$/o Sreekantappa,
EDDA/EDMC, Somanathapmpa,
A/W,. Pathapalya.,

R Srinath,
S$/o H.,V.Narayana,
BPi, Kothakatte BPC,

C.S .Gopal ’ Bpav"
Bagepalli .

x.RamaswamYn
ED Chowkidar,
Chickbalapur HO.

H.N.Shivappa,
EDDA/MC,
Hosahandya.

G,C.Jeenarajaiah,
ED Packer,
Gudibanda,

554
56,
57.
58.
59.
60.
61,
62,
63.
4,
65,
67.

€8.
69,
70.
71,
72,
73.
74,
75.

C.M.Narayana Rao,
BPM, Cholasettyhalli,

R.V.Ragarao,
EDNC, Ramapatna,
Gudibanda,
K.D.Laxnan Rao,
H.S.Pujari.
B.H.Nawalli,
C.G.Kumadad.
R.K.Basana Gowdar.
D.3kshachals.
K.B.Angadi,
Bharamappa.
J.Budamannavar,
A.G.,Kulkarni.

Chidambara Murthy.

i e la el ke -
(.. { (G Ay S 4 8 1.

Godoo Y

P.H.Kadakol.

B.A.Naik,
P,N.<ulkarni,
S.C.Vijapur,
M.R.Talagur,
G.GJDixati.

S ..N.Ganesh Gudi,
S .M.,Kshavarad.
R.H.Purohit,

Applicants from S1.No 55

to 75 are working as EDA's

in

various Division of

Karnataka Circle,

.t.4/*



foo O

{78,

\
- T

\
4, Senior Superintendent of
Fost Offices, |
South Division,

Bangalore. IV Respondent in A.N0o.77/87.

5. Senior Superintendent of
Post Offices,
West Division,

Bangalore. V Respondent in A.No.77/87.

( Shri m, Vasudeva Rao, Aqdl. CGSC)

( shri C.R. Patil, Advocate for
impleading Respondent)

( shri m.S. Nagaraj, Advocate
for impleading Respondent)
|
!

These applications having come up for hearing

today, Vice=Chairman made the following.
\

ORDER
\
As the questions thaﬁ arise for determination in
thes ases are COMMON, Uﬁ Fropose to disnose of them
by a ccmmon order,

2, National Union of éDAs, Karnataka Circle Branch,
|

. Kolar Division ('Union') is the applicant in Application

No.77 of 1987. This union is interested in espousing

the cause of £DAs working in the Circle. In all other

e

ipistrg "' 7] % .. B .
785~ v cases the applicants are individuals who are all working
» ~ R

AT,

)\
J% Extra-Departmental Agents ('EDAs) at one or the other

p? ce of Karnataka Postal Circle ('Circle')., In all

/) |

;ﬁese cases, the Post Master General of Karnataka Circle
s

. (*PMG') and some of his subordinates are impleaded as
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respondents. 16 soms of them, another union called
All India Postal Employees Union, Class III including
EDAs ('AIPEU) and one Sri D.K. Srinivasachary work-
ing as an EDA in the City of Bangalore have intervened

and supported the PMG,

3. The recruitment and conditions of service of
EDAs are regulated by Posts and Telegraphs Extra-

Departmental Agents (Conduct and Service) Rules,1964
(EDAs Rules). The EDAs appointed and woTking under
these Rules are part time employees drawiny a fixed

ramuneration.,

4, Among the various categories of posts in the
Postal Department there are posts of Postmén, Village
Postmen and Mailiyuards, uvhich are clescified 2- Claec-
-II11 Posts, tie .:2cruitment tu wnicn are regyu. ted by
the Indian Posts and Teleyraphs (Postmen Mailguards)
Recruitment Rules, 1969 (1969 Rules') framed by the
President of india under the proviso to Articl: 309
of the Constitution., These Rules héva come into force
on 6.8.1969 on which day they were published in the
official Gazetts ﬁf India, These are regular posts
and carry regular time scales of pay and has further
avenues of promotions also. For these posts, the
EDAs can also be made eligible for direct recruitment,
For recruitment to these posts Government of Incdia or

the Director General of Posts (DGP) who is the head of
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department have now and Lhen issued instructions
to some of which, we will refer in somz detail

at a later stage,

5e The Karnataka Circle, that exercises
jurisdiction over the State of Karnataka is
divided into Divisions and sub-divisions approxi-
mately corresponding toirauenue DIstricts and
revenue sub-divisions of the stata./ The City of
Bangalora.is divided into four divisions called

|

Bangyalore East, Bangyalore West, Bangalore South

and Bangalore GPO.

6 In Auyust, 1986, the PMG found that there

were 410 vacancies of postmen in the various divisions

s B e s ™y s 2 ! e s o i T e n
i L= o Ry L ! L4

[

11 those
vacancies. In conformity with the sane in his letter
No.R4E/1-23 /Rigs 11 datld 18.8.1986 the PMG directed
his subordinates to fill up the vacant posts in

their respective'divisions. In pursuance of the same
the Senior Superintendent of Post Offices of the

divisions (SSP0) as heads of their divisions initiated

necessary steps to fill up the vacant posts of their

. divisions. In his communication No.B-3/25/86-87

S\ |
datad 25,8,1986 the SSPD Bangalore West, (Annexure-B

in Application No.77 of 1987) which is also the form
! !
adopted by the SSPOs of other divisions, had set out

the terms and conditions to fill up the vacant posts
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of postmen in his division and in pursuance of the
same and the instructipns issued thereto from time

to time, a certain ratio of EDAs working in the
Divisions were permitted to appear to ﬁhs examination
scheduled to be held on 21.12.1986. Bug that exami-
nation was not held on 21.,12.1986 and was successivély
postponed to 18,1.1987, 25.1.,1987 and 15.3.1987,

which houeuﬁr vere pre-poned to 15.2.,1987 and were
held on that day. ALl the divisions except, Kolar
Vdivision, have declared the results of examination
held on 15.2.1987. Appointments have also been made -

in some divisions and not in all divisions.

7. In these applications made on different dates,
the Union and the EDAs have approached this Tribunal
under Section 1% of the Adminisc:. 1¥e li.ounals Act,

1985 (VAct') inter-alia seeking fo: these reliefss

n
(i) Issue direction to the lespondent

to hold fresh examinations for the
cadre of postmen in Karnataka
Circle to the applicants and other
EDAs;

(ii) Issue direction to fill up the
post of Postman on Circle basis
and take into account of ths
entire vacancies in the Karnataka
Circles
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(iii) Issue direction to the Res ondent
to set the question pape:s in

the ragionil language; & d

(iv) Issue such other directions as

deem fit iA the circumstances of

-

the case., "
|

Among others, the applicaqts have urged that the posts
of postman exclusively ear-marked for direct recruit-
ment under the 1969 Rules have been illegally converted
intd promotional posts and all steps undertaken by all
the authcrities to fill tdem on that basis were illegal
and impermissible, Henceithe applicants have sought
for annuljlipgall the steps taken sp far and for appro-
priate directions thereto to call for applications,
olo fresh e leLiliis ohe nake reciuitment in confor-

|
mity with the 1969 Rules.

\
B In their common reply, the respondents have

asserted that the posts, are promotional posts to be
filled only by the inservice EDAs and all steps taken
to so fill them were in coLFormity with the instructions

issued by Government and tre DGP from time to time were

_(61 Achar §

9,+ Sri M. Raghavandra,{laarned Advocate has appeared

legal and valid.

.Fdr the applicants in all fhase cases, Sri ﬁ. Vasudeva

'J/ﬁao learned Addl. Central Government Standing Counsel
> ‘ - 4
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has appeared for the respondents in all these fases,
Sriyuths C.R. Patil:and Dr. M.S. Nagaraja, learned

Advocates have appeared for the intervenors.

10. Sri Achar contends that under the 1969 Rules
50% posts of Postmen were required to be filled by
direct recruitment which should be open to all eligible
candidates and they cannot be converted into and filled
as promotional posts as illegally done by the respon=
dents and therefore it was imperative to annul all steps

so far taken and issue appropriate directions thereto.

1. Sriyuths Vasudeva Rao, Patil and Dr. Nagaraja
have sought to support the actions of the PMG and his

subordinates.

17 kule & nf fthe 14R% puleo stipulating tne metin
of recruitment, age limit and cother qualifications and
the schedule appended to them, which are material reads

thus:

"4, Method of recruitment, age limit

and other qualifications:- The method

of recruitment to the said posts, age
limits, gqualifications and other
matters relating to them shall be
specified in columns 4 to 12 of the
aforesaid Schedule?

Provided that the upper age
limit prescribed for direct recruit-

ment and promotion may be relaxed in
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the case of écheduled Castes,
Scheduled Tr;bes and other

special categyories of persons
in accordance with the orders

issued by th% Central Govern-

ment from time to time,
|

SCHEDULE

Name of Post a)Postman and Uillége Postman
b)Mailguards

Classification a?General Central Service
Class I[I Non=Gazetted

Ministerial

b) - do -

Scale of pay 8?&.75—1-85—EB—2-95
b| - do -

Jdnether Selection

70st or non=-salect- ag Not anplicable

ion cost. b - do -

|
Age limit for direct(a)18-25 years as on the

recruitment - 1st July of the year of
(b)recruitment
| - dp =-
Educational and a) Middle School pass from

other gqualifications
required for direct )
recruitmsent q

a recognised Board.
- do =-

\
Jdhether age and
neriod of educational a) No, except that age
qualification prescri- limit for promotion
bed for direct recruits will be 20-45 years
apply in the case of
promotion b) - do -



8. Period of probation ag Two years

if any b - do =

9) Method of recruitment a)50% by direct recruitment

whether by direct re- 50% by promotion failing

Cruitment or by pro- which by direct recruit-

motion ot transfar and ment.,

percentages of vacan-

cies to be filled bv b)25/% by direct retruitment

various methods, 75% by promotion failing
which by direct recruit-
ment.

10) In case of recruitment a) Permanent/Quasi permanent
by promotion transfar Class IV officials uwho
grades from which qualify in a departmental
promotion toc be made, test., -

b) - do -

11) If a DyP.C. exists

what is its composition a) Not applicable
b - do -
13) Circumstances in which a) Not anplicable

Uop-S.Cc j.S tﬂ be
consulted in making
recruitment,

- do -

Note: 1. Bonus marks for sports or other qualifications,
experitence of the Posts and Telejraphs work
and for cycling may be ygranted to boths depart-
mental and outside candidates in such manner or
subject to such conditions as may be decided by
the Govt. from time teo time.

2., Extra departmental staff may be considered for the
vacancies reserved for direct recruitment subject
to such conditions and in such manner as may be
decided by the Director General Posts and Tele=-
graphs from time to time, "

Rule 5 dealing with the disqualifications are not material

for our purpose. Rule 6 of the Rules confers pouwer on
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Government to relax any of the Rules in respect of
any class of persons or category of persons or posts
for reasons to be recoﬁded in writing. Firstly

Govt. had not exercised the power conferred on it by
this Rule and therefore it is un=necessary to ascer-
tain its true scope and ambit at all, Secondly the
true scope and ambit o# this Rule does not bear on

the present question that arises for our determinatbn.
Rule 7 that provides for savings are not matarial for

our purpose, Col, No.9 of the schedule, stipulates

a quota between direct recruitment and promotions at
50% to each of the two categories, 50% of the posts
of postmen ars earmarkeF for direct recruitment and
the other 50% are earmarked for promotion, failing
which by direct recruitment. In the lediercatagory
thzre can be direct recruitment also if there cannot
be promotions and not otherwise. This requirement
is imperative and must be adhered to in filling up

the posts or making recruitment.

13, Note of the Schedule empowers the Director
General of Posts and Telegraphs (DGPT) to specify
the conditions and the Tanner in which the EDAs be
made eligible for direct recruitment. This note or
other orovisions of the Rules, do not provide for

promotion of EDAs to the posts of postmen. On the

other hand only permanent and quasi permanent Class=IV



officials who gualify in a departmental test are
eligible for promotion against the quota of 50%
specified for promotion. Evary one of the amendments
made tc tne Rules have not altered this basic
position and have not provided for promotion of

EDAs to the po:zts of postmen. The power conferred

by Note 2 aon the DGPT cannot be exercissd to alter
the character of recruitment to the posts of post-

men or even the quotas fixed to the tuo sources also.

14, We have earlier noticed the decision of the
PMG, and the follow up communications addressed by
the superintendznts of the divisions and had also
set out in extenso one of them. In all those
communications the authorities without an iota of
doubt have proceded as if they were promoticnal
Josts exclusively earmarked for inservice EDAs, In
the gquesticn paners also it is so stated. This

is alsoc the stand of the respondents in their reply

and Shri Rao also stuck toc the same; pefpre us at

the hearing. For this thz respondents rely on the
circulars issued by Government and the DGPT from
time to time and cne of them was letter No.47-5/
79-5PB41 datsd 20.3.1979 written by the DLPT and

the same reads thus:
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4, Recruitment to cadre of Postmen.

At pressnt, extra departmental agents
with more than 3 years of E.D. service
and who are belcw 40 years of age (45
years for SC/ST) are eligible to appear
for examination ror aspointment to the
cadre of Postmen| and village postmen.
Theyare aqpointeé ayainst the quota
reserved for outside candidates but
they take the examination prescribed for
departmental canﬁidates. The qualifying
marks in the examination in each paper are
50%. If the number of qualified E.D.
Ayents is more tAan the number of vacancies
for outside candidates, they are selscted
in the order of merit in the examination
upto the numaer JF vacancies., No waiting
list is maintained. The present practice
results in ED agents with lesser ED service
but securing mure‘marks in the examination
securing employment as Postmen where as
Senior qualified ED ayents, who secure
lesser number of %arks do not yet an appoint-
mant as Postmen. | It has, therefore, been
decided that uhen‘the number of qualified
ED agents in the examination exceeds the
number of vacancies réserved for outsiders
they will be brought on the approved list
according to the éotal length of service
as ED agents upto | the number of cacancies,
No waitinyg list u%ll be maintained. The
"\ same criterion will apply in respect of the
ﬁ;emaining 50% quota reserved for departmental

candidates., When the number of departmental

..40fficials who obtain qualifying marks does

not exceed 50% of |the vacancies,, then all
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such candidates will be selected, If

it exceeds this limit, these candidates

will be selected in order of seniority

in class IV cadre upto the number of

vacancies,."
In his later communication No,45-18/82-5P8,1(Pt) dated
26th /29th August, 1985 the DGLPT had reiterated the same
and had only modified the age limit. Without any doubt,
they clearly run counter to the provisions made in the
1969 Rules. The circumstances or instructicns issued
or to be issued either by Government or the DGPT can-
not be in derogation of the lau made by the Parliament,
or by tne President of India under the proviso to
Article 309 of the Constitution. If such a situation
arises, then the authorities are bound to igyncre them,
only to the extent they are in deroyation of the Rules
and ‘regulate the recruitments in conformity with the

Rules only,

15, On the foregoing analysis it follous that steps
taken to treat the posts as promotional posts for in-
service EDAs, restrictions on the EDAs to appear for the
examination or tneir number were all illegal and imper-
missible which normally justifies us to undo all of them.

But the question is whether we should do so or not.

16. Sriyuths Rao, Patil and Dr. Nagaraja contend
that notuwithstanding all illegalities and the conclusions
reached by us, we should decline to interfere for more

than one ground. Sri Achar vehemently opposes the same.
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174 dhether legal or illegal, valid or invalid,

Proper or improper, the jauthorities have taken various

steps for @ikmamtxaﬂmmwwg
/_"\r,—-*""

recruitment and hcve alﬁost completed their recruitment

tc the posts which are stated to bLe vacant for a'leng time,

All those who apiearsd dor the examinations, in particular

those who have passed and appointed in some divisions are
not parties to these prokeedings. If we were to annul

all the actions taken so far, then their interests would
undocubtedly be aff:cted and they would even suffer yravse

and incalculable injury. OCn an evaluaticn of all the

facts and circumstances, we are of the vieu that such a
drastic step is not calle for. UWe therefore consider
it proper and just to decline to annul the steps so far
taken by the PMG and his‘subordinates to the 41D'uacant
posts of postmen. But we hasten to add that in future

they cannoct dc so and should do so in strict compliance

18. In pursuance cof the interim ordets made in

of the 19639 Rules.

some cases some of the ajplicants have appeared for the
' 1

examinations. Az w2 have declined to interferquith the

carlier mode of selections ue must necessarily reject

their claim and direct tqﬁ authorities to exclude them

fcr selecticne

19° In 1969 Rules there are many gaps and deficiencies
3
and they can only be rem&ued by ﬁaxing suitable améndments

«a8pd not by issuing circulars and instructions in derogation
I

-of them and creating auﬁ@uard situations for one and all,
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We need hardly say that the same calls fcr an indepth

examination and remedial actions with expedition.,.

20. In the light of our above discussion, we make

the follouwing orders and directions,

(a) uWe declare that 504 of the posts
cof Postmen under the 1969 Rules
are earmzrked for direct recruit-
ment to which the inservice EDAs
Can be made eligible by DGPT
subject tc such Conditions and
th=2 manner as he may decide
under note 2 of the Schedule te
the said Rules, But that pouer

tannot be exercised to convert

;:F\ that metnod of recruitment to one

of promotion for inservice EDAs

as done by him and his subordinates.,
But notuithstanding the same, we
decline to interfere with the
Process cf selections and selections

of candidates so far made only,

(b) We direct the respondents to
regulate the Ffuture selections
strictly in conFcfmity with the
1569 Rules,

20 Aoplications are disposed of in the above terms,
But, in the Circumstances of the caszs, we direct the

Parties to bear their own costs,
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